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Record of Proceedings

Case was called out for virtual hearing

2. Learned counsel for the Petitioner submitted that the tariff for Asset I: 765 kV
240 MVAR Switchable line reactor for 765 kV S/C Raichur-Solapur line—Il at Solapur
Sub-station and Asset Il: 765 kV 240 MVAR Switchable line reactor at Raichur Sub-
station along with associated Bay and Equipment (“transmission assets’) were claimed
in Petition No. 291/TT/2013 with the date of commercial operation as 1.1.2014 and
1.2.2014 respectively under the 2009 Tariff Regulations. However, the Commission
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vide order dated 24.11.2015 approved the COD of the instant assets as 1.7.2014
matching with the 765 kV S/C Raichur-Solapur line-1l  (“Transmission Line’) and
accordingly directed the Petitioner to file a fresh petition under the 2014 Tariff
Regulations. Aggrieved with the order dated 24.11.2015, Review Petition No.
7/RP/2016 was filed against the disallowance of the date of commercial operation of
the transmission assets as 1.1.2014 and 1.2.2014. The Commission vide order dated
29.9.2016 rejected the said Review Petition.

3. Pursuant to the directions of the Commission in the order dated 24.11.2015,the
Petitioner filed Petition No. 46/TT/2017 considering the COD of the transmission
assets as 1.7.2014. The Commission vide order dated 22.8.2017 in Petition No.
46/TT/2017 observed that the transmission assets could not be put into regular use
due to delay in commissioning of the transmission line under the scope of Raichur-
Solapur transmission Company Ltd. (RSTCL) and held that the delay in commercial
operation of 3 months was attributable to the RSTCL and further allowed to recover
IDC and IEDC from RSTCL. Accordingly, the instant petition has been filed in
compliance of above mentioned orders of the Commission.

4, Learned counsel for the Petitioner further submitted that reply has been filed by
MPPMCL in support of Petitioner’s claim. However, no reply has been filed by RSTCL.

5. After hearing the counsel for the Petitioner, the Commission reserved the order
in the matter.

By order of the Commission

sd/-
(Rajendra Kumar Tewari)
Bench Officer
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